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Title: Further discussion on the motion for consideration of the Streeet Vendors (Protection of Livelihood and Regulation of
Street Vending) Bill, 2012 (Bill Passed).

MADAM SPEAKER: Item no.15. Shri Anant Gangaram Geete.
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MADAM SPEAKER: All right, thank you so much.
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HAsa, & sMuep! T R 36T B &) ... (aEer)
MADAM SPEAKER: Item No.3. Shri Narayanasamy.
off IIG NBeIarST Gl & 1S9, 3 MUDI AD I SF2 DFI
3182181 ABIGA & Sieb 3, MU Ay,

off 36 oNBoIArST 3ol : S AE Assild 3 dAAgol I Rraran s & oo St 3 dicy dl YR 36T DD W A DI 3 MUDT dge T 3T
PIAT 3| MU AR W 3 Al 3 3MUD! oIl ATGIB2 oldl afeeh 3relel Al Aekd 3| $AfTY alrel, Sft Bt & 3 yonfda o1t Slotr 3y a1 oot dga
R1edIeRt 3 Dad & b Js [IeT v 3me, 5 Sil PIRI &, 368 g3 DIIY, SHAEIGRI A PEI BIfse) ARARI Soldr U] sA Jor & forg, sa
391 & £ 31 Sil oft ot dem, 3A a8 BIS 8ft Ber, Rl STofar udf 3P el 2l 2Edl &, il B e <afes A &1 ol 3l g A T=T
Sor BIdI &) SATCIT a1 $A [T D AU D2 38 )

MADAM SPEAKER: Members, who want to lay their written speeches, may give it at the Table of the House. There shall be
no Lunch Break today.

ofierct aftonr Riz (3rer): s, smuot 313t ver fpar (ST 2devr s ver R fiforwrer) iR 2012 uz dictol 6t sl ygrel 6, $AD
fore 9 amuds yfer smei yebe wadl &) ... (aaemet)

31e181 FACAI & 31U ol & SHSre) s MUY getar ciay,
a€| (caaeror)

MADAM SPEAKER: I cannot do anything. I have to follow the rules and the rule says that there will be no discussion or
clarificatory questions after a statement. You all know the rules, and please observe the rules. How will the House run if I
am supposed to violate all the rules?

G€ | (crgermorn)
ofiercht sffonr Ris : s, 3 swuefl urc, Sworr aer-g Bt a2w 3 51 et P Aerelot 31 dierol F e =< 58 &) ... (=xaumw)
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G€ | (czraerren)

ofiarett afiom Ris : disa1, 531 a1 O erelel oI PRUI & &b & 3I I3 urd] A6 ABR Dl 8 b ;A GoI P eIl Peurer fapersil vd 13t aret ot
ool I86 oIbRI 3 ...(=uqwme)

318=18T ABIGAT & 3 G & SISIe) o Tl @ &9
&€ | (aerer)

oftarett sfferr Riz @ & cller ficara ot Rigoft Sfior @ faaer & ... (=aemror)

MADAM SPEAKER: All of you know Rule 372 of the Rules of Procedure and Conduct of Business in Lok Sabha.
3€ | (caagror)

oftaret sfionr Rz : s, Bo1 Al Sirolc & © Peurel U2 golol ©d W3t DI DI &t ARSI AT YU DI & Sl AdATSI DI DIl 331 D el 8
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3€| (zraeren)
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€| (caaerrar)

ofierctl afior Biz : dsa1, g ga I A1l As DIl US I8l & [ fafdioot JepRl woildi, a1 a8 oleR 0T 8, SIPR UIfeld! &, o191 UdIRKd 8
a1 fip2 Ferrofler gfer P ciist 3, Sof A P Arel Pedrel S RIAER B 3| Sl 3l 3, 6 566 (D TIol D2 K Sl 3| ... (R

13.00 hrs.
31€=I8T ABIGT & 3 S SISIe, 31 aal wRe,
3€ | (gt )
31EALT HBIGAI : IS B2 HUL 3, B D 28 & b &1 A1 adi BIRILY| 3 Giifed Sifsm,
&€ | (cuaeron)
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13.0 A hrs.

At this stage, Shri Shailendra Kumar and some other hon. Members went back to their seats

ofierct sfton Riw (31R): 181c=n, & a5 s peurel fpar siiz B3t arcl & Siord! g)...(=aerer) sit 10 gfererd 3 awe 25 yfererd s simst
Pl 33 W FeAriRI ABDRI A 3BUT AD2 3A € Pl D 3)...(Adeel) Rifeh Io1b urt Uslt a1 PIS G Sifer oidl 2T 3)...(Rraeret) seon
ST SBUT D2 IS RRD PeUrel W Gablol oIl 3...(RIEel) 3R 3P G olPR foremI, oloR UIferaT AT GRerT & cilsT a8l ugad: 3AD AATel

NN N AN N

@ ofrct # b S Jj...(uaeer)

MR. CHAIRMAN : The House will take up item no. 15. Shrimati Meena Singh

ofiercht fton Ris (31mr): J81rufer A8IGR, sliStolracptel A Ud ol 5 el U= dictoll 9% [P off, U¥eq] SATENel &b PRUI 3 uofl i gl ordl @2
urs eff) 9 sruell urel Srordr Get 3 Bl aW A A et P AHedel I dictol P 1w st g8 §) ;A fSeT B Aerelel DI DRI A 3ii7 I3t UKt a8 AEA
D2l 8 fob 5 Sor & el Peurel fagarsll ud b3 arell &bl Riocell 486 olrbRI &) A cllsl f3teeid &t fSiocsit Sfiol @l fdagr &) st s Sietd &
fob peurel U2 govlol Bd W3l P el dgl AfEel Al YSY DIAT &, Sil AAIST DI DT SR cafip BIdr ) 3ifermiold: ASCe Peurel U2 Gmlel clvl
2 A1 B3I DI BT BID UGl AR BT Ue UIeld 3

ANURT AEIG, I MU e A Dol ALl & b F g gaa & A Dsoll us @l 3 b fAfdrcol IRDRI wif¥rn, a8 a8 oPRidHEH,
SIORUITTDI, SR UARIA AT b FeTollRr YRt P cliel &l, $ol ATl P e Peurel SR RIAER Bkl 3| Sl 3l 3, I8l 566 [bd ol D2 T
Sl &) Peurel & fadr a1 B3t diel 3iUell Bd 3iUol Uf¥dR I Ue Ulclol & fe1e ARt fSiceld @l doiod wd & &) dad A2 Ppeure fadyr ar b3t
drell ol Sireledt 8, St g1 gfererd 3 a2 25 yferora ao ARIe RISl U2 FeTeiRI ATGPRI 3 B0 cIb3 33 ] Pl DAl 3, FRlifs IoIp urRI goft
DI DIS G SR o18] BIAI 3
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SIPRUIfTERT = YfeTA drcil &b cilol 6l Ugd B 3ol A6 P olictt 31 b Sl 3, 368 sufernt G 3) Wit acel ot $3a B3, Aol BIP ol
dist 3 912 S &) Ot fepedh oft 1ot 531 Yy bl acetn B2 fadyis d Are aedt 8, A8 Gl Ahlol 8 &b 3A el 33D &= 9 qeal ofdl Steran
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OIS ITRIGDRL 8l ofdl A3t G il 8 fob Sl B RUITl &b fe1e eTorar A 36u1 Iucted Dol bl =azen bl Sie, BRERY A cllsl Felofle JgRl
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%maa‘if«hmaagﬁﬁés&‘fﬁhaﬁm@;ﬂmé

AU ABIGA, 3 3ol A $A PARI B AT IIH DAl & [ 3 Dlolol DI DAL A Ulelol [Pl SISl AR G9I D eIl Peurel fadyrai
ud 3t arell P ufvar] I Jgersrelt smest

* SHRI N. PEETHAMBARA KURUP (KOLLAM) : This Bill is a great step in helping the poor street vendors who are
exposed to untold miseries and harassment by the Police and local authorities. Street Vendors or hawkers constitute an
important segment of the urban population. Street vendors are those who are unable to get regular jobs in the
remunerative formal sector on account of their low level of education and skills. They earn their livelihood through their own
meager financial resources and sweat equity. Unemployment is the major reason for immigration of people from rural to
urban areas and engage in street vending. Street vending provides a source of self-employment, and thus acts as a
measure of urban poverty alleviation without major Government intervention. Street vending also acts as an instrument to
provide affordable as well as convenient services to a majority of urban population and has a prominent place in the urban

supply chain and are an integral part of the economic growth process within urban areas. As per National Commission for

Enterprises in the Unorganised Sectors' report based on 55t round of NSSO (1999-2000) the estimated number of street
vendors in urban areas was in the range of 17 to 25 lakhs. According to National Policy on Urban Street Vendors, 2009,
street vendors are estimated to be about 2 per cent of the population in several cities and women constitute a large
segment of these street vendors in almost every city. It, therefore, becomes imperative that these vendors are enabled to
pursue their livelihood in a congenial and harassment-free atmosphere. The Bill aims at providing a mechanism for
regulation of street vending activities to avoid congestion on sidewalks and to ensure free flow of traffic on roads by a

legislative framework to enable street vendors to pursue an honest living without harassment.

So far, only 5 States namely Jharkhand, Arunachal Pradesh, Mizoram, Madhya Pradesh and Rajasthan have enacted their

State legislations for the street vendors.

The Bill provides for compulsory registration of every person intending to carry out street vending activities. A certificate of
vending and identity cards will be issued to street vendors. They will have certain rights and duties. A town Vending
Committee shall be constituted with minimum forty per cent representation of street vendors, out of which one-third shall
be women vendors and reasonable representation of SC/STs/OBCs/minorities and persons with disabilities. The Bill
envisages for redressal of grievances and resolution of disputes of street vendors. Measures will be taken to make available
security for the street vendors. The street vendors shall not be prevented by any person or police or any other authority
from exercising their right to vend when carrying on street vending in accordance with the terms and conditions of

certificate of vending.
While the Bill is a welcome move, I would like to suggest the following for the kind consideration of the Minister :

1.  There is lack of adequate regulation for vendors operating on Railway land and outside the stations and exclusion
of such vendors from the provisions of this Bill duly expose them to harassment and exploitation by Railway
authorities and Police. The interest of these vendors who provide essential services to the passengers and the

people residing near railway stations are required to be secured in terms of provisions of the Bill.

2.  The vendors who provide essential services near bus stand, taxi stand, metro stations and inside the public and

private transport are equally need to be secured in terms of the provisions of the Bill.



3. Keeping in view the fact that most of the applicants, seeking vending, are not literate, they must not be asked to
undergo cumbersome procedure and only one of the easily accessible documents such as voter ID card/ PAN

card/Driving License/Aadhar Card/Ration Card/Electricity Bill/ Telephone Bill etc. should be required.

4,  All existing vendors should be invariably registered. In the absence of a specific time-line for renewal of certificate
of vending, the local bodies may renew the certificate of vending as per their whims, which may lead to
harassment of street vendors. Therefore, the certificate of vending should be renewed every three years and a

provision to this effect should be made in the Bill.

5. A mechanism may be considered to constitute zonal grievances redressal system besides incorporating statutory

time limit by which the dispute redressal Committees should give their decision.

With these words, I support this historic bill which aims to protect the livelihood rights and social security of street

vendors.
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*SHRIMATI POONAM VELJIBHAI JAT (KACHCHH): The Bill about the street vendors is a very important and long awaited
Bill for the welfare of the poor people of India. But I would like to attract the attention of the Minister that the Bill should
help the poor vendors and not become a tool of the police to harass the poor vendors already harassed by corruption and
inflation. The license should be easily available to them and they should not be harassed by the local authorities for that.
The Bill should also promote welfare of the vendors and a loan at low interest should be given to them. There should also
be an amount of money to be given to the vendors on their death to their family members because generally they die on
roads without a proper funeral even. The Government should honestly implement the Bill for the welfare of the vendors who
belong to the backward communities, SCs, OBCs, STs and minorities. The whole nation is looking towards the Central
Government because after bringing FDI, the Government has thought about street vendors and their welfare but both are
contradictory. I have been in cities like Mumbai where vendors are harassed by local authorities and police in a combined
manner. So, I hope this Bill brings a difference in the life of vendors.



* Speech was laid on the Table

* SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM) : The Street Vendors (Protection of Livelihood &
Regulation of Street Vending) Bill, 2012 is an important Bill. This Bill is aimed at protecting the livelihood rights of street
vendors and also to ensure regulation of street vending through demarcation of vending zones, conditions for and

restrictions on street vending.

We all are aware that street vendors life is not rosy. They lead a miserable life. Some days are very good; some days are not so
good; and yet some days are very bad. It depends on season to season. Their income is vacillating, never standard income is
expected from their vending in streets. It is not dependable. The tragedy is that though they take care of simple and genuine
needs of people who visit market or hit the streets to buy what they want, street vendors have no place to live. The life of petty
shopkeepers is not meaningful, in a sense, as they retire for the day with despair and no ray of hope when they go to sleep.

This is the state of affairs of street vendors, to put it in a nutshell. They literally have no place to pursue their petty
business. They have to depend on the mercy of police or municipal authorities. Most often they are fleeced by these very

entities and the so-called profit of theirs is taken away by them. Such is the sorry state of living of street vendors.

Our UPA II Government, considering all the above factors, and much more which I have not mentioned here, have come to
a conclusion and have come up with this all important Bill primarily to streamline the business of street vendors in order to
give them a decent living and life. I hope the hon. Members cutting across different party affiliations appreciate this effort
of the Government to bring very important Bill. I am of the firm opinion that each and every Member present here would

extend their cooperation in passing this Bill.

I would be the happiest person if this Bill becomes an Act or rule which would put a stop to harassment being meted out to
street vendors day in and day out. I don't want to go into the details of the delay in bringing about such an important social

legislation. It would always be better late than never.

This would undoubtedly provide social security to the vast populace of street vendors across the country. Their livelihood

would henceforth be ensured and their lives get a semblance of balance with the passage of this important Bill.

I have read a report of the National Commission for Enterprises in the Unorganized Sector which has given the number of
street vendors, specifically in cities , to the tune of 17 to 25 lakh. This was the statistics of 1999-2000. With the completion
of 20 years of liberalization, privatization and globalization and with the vast growth in every sector, this number must have

multiplied.

In that sense, this Bill is very timely. Hence, I support the Street Vendors (Protection of Livelihood & Regulation of Street
Vending) Bill, 2012.



* SHRI J.M. AARON RASHID (THENI) : I wholeheartedly support the much awaited Bill (The Street Vendors Protection
of Livelihood and Regulation of Street Vending) Bill, 2012 that is to be passed in this august House. A great dream of wiping
out the tears of the teeming millions of poor street vendors in the country is being fulfilled now. At this juncture, I would

like to thank our leader Smt. Sonia Gandhi ji for bringing this vital Bill in this august House.

If this Bill is enacted, it may improve the lives of 10 million people. That is the number of street vendors in India, according
to a serve report. The serve report shows that Mumbai has the largest number of vendors at 2,50,000, Delhi has 2,00,000,
Kolkata more than 1,50,000 and Ahmedabad 1,00,000.

Weighed down by a life of hard work and meager income, many street vendors are migrants displaced by the destitution of
their native area. Fleeing from the poverty of their villages, they make their homes in the shanties of cities and earn a living
by selling their wares on pavements. Frequent targets of harassment and extortion by police and municipal officials, often
evicted without prior notice from the place where they have been hawking for years. They are occasionally seen as

eyesores by ambitious town planners, particularly so when cities wish to beautify themselves into world-class cities.

Sustained and continuous efforts are needed to improve the education, health and employment conditions of the street
vendors. The proper training should be given to these street vendors in preservation methods. And they can be provided

with a common chilling warehousing to preserve their unsold articles.

To avoid inconveniences in crowded areas, a separate market place should be allotted specially for street vending where
the street vendors can sold their articles. A vigilance team should be constituted under the headship of the city Police

Commissioner to prevent the harassments on street vendors by police, Municipal officials and local things.

I would like to give a suggestion that this Bill should be applicable on Railways Vendors also. The people who travel in
general compartments, most of them are poor passengers who cannot purchase the high rates food items, they can
purchase food items from these vendors at low price. Railway department allow these vendor to sell only packed items not

open because it is related to health.

These Railway Vendors can become messengers and middle chain between passengers and police because these vendors
can notice the activity of unsocial activities like robbers, pick pocket, burgling and goondaism. Railway Department should

provide proper identify cards with railway pass to these vendors so that the RPF could not ill-treat them.

I am very grateful and thankful to our beloved leader Smt. Sonia Gandhi ji who brought the NAREGA for poor villagers to
avoid famine and starvation death and to entitlement of AAM AADMI she brought RTI Act for transparency in the
government work and to remove the corruption. Recently, our beloved leader Smt. Sonia Gandhi ji brought a vital bill Food
Security Bill to poor people with her best efforts so that nobody can live without food. And now she is bringing Street

Vendors Bill to protect the rights of poor street vendors.

Again, I am grateful to our beloved leader Shrimati Sonia Gandhi ji, our young leader Shri Rahul Gandhi ji and our Prime
Minister Dr. Manmohan Singh ji for bringing such crucial legislations to facilitate the common men and even street vendors.
Only our UPA Chairperson Sonia ji knows the pains of poor street vendors. The Opposition should know who is the real
leader of this nation. So, the people of this country know the common poor people/destitute/disabled persons. Every one
loves our Leader Soniaji who knows the pains of the poor and downtrodden of this country. With these words, I welcome
this Bill.
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MR. CHAIRMAN : Hon. Minister, Kamal Nath ji.
...(Interruptions)

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Mr.
Chairman, Sir, I want to make a request to the hon. Members. We have said that we are going to pass some of the
business today. In order to be able to pass this expeditiously, I will be requesting all the Members either not to put any
speakers — it is only a request — or if they put a speaker, to put only one speaker to speak for two minutes. These are the
Bills which have have their own importance. These are social Bills. So, I would make that request, because the Defence
Minister has also to come. In the light of my agreeing and our Government agreeing that the Defence Minister will come
here after his clarification in the Rajya Sabha and on the passing of this business, it is my appeal to the Members to either
not put speakers or put speakers who will speak for two minutes....(Interruptions)

MR. CHAIRMAN: The hon. Member is on his legs.
...(Interruptions)

DR. M. THAMBIDURAI (KARUR): Sir, I want to respond to that....( Interruptions) Sir, just a minute. The Minister said that
on the request of the Members, the Defence Minister is going to come. If on that condition, he is telling, we have to accept
the Bills to be passed, we cannot accept that. He cannot put the condition. It is because we need sufficient time to discuss



the Bill, you must allow our Members to speak. That condition we cannot accept.
MR. CHAIRMAN: It is a request, not a condition.

...(Interruptions)

MR. CHAIRMAN: Okay, do not waste time now; please.
...(Interruptions)

MR. CHAIRMAN: I am giving time; Shri C. Rajendran. I will give you only two minutes.
...(Interruptions)

MR. CHAIRMAN: Let your turn come. Please sit down now. When your turn comes, I will give you time.

...(Interruptions)

SHRI C. RAJENDRAN (CHENNAI SOUTH): Thank you, Mr. Chairman, Sir, I rise to speak on the Street Vendors (Protection of
Livelihood and Regulation of Street Vending) Bill.

SHRI T.R. BAALU (SRIPERUMBUDUR): Sir, kindly allow us to speak...(Interruptions)
MR. CHAIRMAN: Yes, after DMK.
...(Interruptions)
SHRI T.R. BAALU : How could you allow them first? How is it possible? ...(Interruptions)
MR. CHAIRMAN: I will call you.
...(Interruptions)
SHRI T.R. BAALU : After DMK, AIADMK's turn will come. Why are you flouting the rules?...(Interruptions)

SHRI C. RAJENDRAN :Street vendors constitute a very important and major portion of the urban population. The people do
take up street vending as profession, because of their low levels of education and skills. Street vending provides a source of
self-employment; and without Government's support and help, they eradicate their own poverty through this measure.
Hence, they need to be helped and it would be regulated in a way that their livelihood is not hampered and hindered in any
way.

There are certain issues which are to be considered by the Government before passing this Bill. As of now, the street
vending is regulated by the municipal laws which are enacted by the State Legislatures. ...(Interruptions)

MR. CHAIRMAN: Hon. Members, please maintain silence.

...(Interruptions)

SHRI C. RAJENDRAN :When issues of municipal zoning are involved, it comes into the State List. In 2006 and also in 2009,
in reply to a question in the Lok Sabha, the Minister said that 'street vending' is a State Subject. So, I feel that it is better
left to the State Governments to enact such laws.

Secondly, the Government says that this Bill would not be applicable to Railway lands, Railway premises and trains. In
India, we have areas exclusively meant for Railway officers and staff. What will happen to street vendors in such areas? If
they vend in such areas, will they be treated as violators and would they be punished? Hence, this Bill needs an
amendment in this regard. The Standing Committee of Parliament which went into this subject made a recommendation
that this Bill should be made applicable to the Railway lands, but it is not accepted by the Government.

The Bill says that the State Governments will issue vending certificates to the vendors, but does not specify the principles
that are to be followed by the States. In the absence of such principles, this Bill would defeat the purpose for which it is



being enacted.

The Bill says that in case of violation of the provisions of this Act, the vendors would be penalized to the maximum of Rs.
2,000. Though it does not prescribe any minimum penalty, the maximum penalty suggested is very huge for the street
vendors. The Bill should have been re-drafted to say that for the first three violations, a reasonable fine would be imposed
and after three violations, a maximum of Rs. 2,000 would be imposed. In the absence of this, the adjudicating authority is
free to impose a fine of Rs. 2,000, even for the first violation, and the poor street vendor would be in a precarious position if
that happens. The Government needs to modify and amend the provision in this regard.

The Bill requires that the street vending plan is to be framed by the local authority, in consultation with the planning
authority. Though Town Vending Committee is to be involved in the process of issuing the vending certificates, for forming
the street vending plan, the Bill does not require the Town Vending Committee to be consulted. Lack of consultation with
the Town Vending Committee would lead to controversies in formulating the street vending plan and also in redressal of
disputes that would arise later on. Hence there is a need to make an amendment in this regard also.

With these observations, hoping that the hon. Minister would consider them and bring suitable amendments, I conclude.
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DR. RATNA DE (HOOGHLY): Mr. Chairman, Sir, at the very outset, I would like to thank you for giving me this opportunity
to speak on this Street Vendors (Protection of Livelihood and Regulation of Street Vending ) Bill, 2012 .

This Bill aims to protect the livelihood rights of the street vendors and to regulate the street vending though demarcation of
vending zones, conditions for and restrictions on the street vending.

Before I come back to the major features of this Bill, I would like to speak about the street vendors. As everyone here
knows, the street vendors lead a normal life -- we can even say they are hand to mouth — all depending on the income they
earn on a given day. They are not petty shopkeepers who have a place to do their business. 'Street vendors' by the very
name denote that their business is on the street. They have no place to go or do their business. Under such a trying
circumstances, their life goes on. I hope, this Bill would go a long way in streamlining the street vending across the
country.

The street vendors are often subjected to harassment by the Authorities and Officials. They have no protection; they have
no social security; and their livelihood hangs in balance all the day. They live life of 'hand to mouth'.

Sir, as per the Report of the National Commission for Enterprises in the Unorganized Sector, we have an estimate of the
street vendors in the urban areas; and they were in the range of 17 to 25 lakh in 1999-2000. This figure must have been
doubled in the following decade. So, the time is ripe to regulate the street vending across the country.



There was a proposal to extend support to the urban street vendors; and this aspect has been included as a component
under the National Urban Livelihood Mission. Would the hon. Minister throw more light on this and the status?

Would the hon. Minister also highlight the major features of the revised National Policy on Urban Street Vendors? Has the
Ministry studied various policies at the State level concerning street vendors? If yes, would the hon. Minister state whether
some of the salient features of such State policies on the street vendors are included in the current Bill?

What is more important about this Bill is that it establishes a uniform legal mechanism for the regulation of street vending
across the length and breadth of the country.

The Parliamentary Standing Committee on Housing and Urban Poverty Alleviation had submitted its Report on 13th March,
2013. The Committee took more than six months to go through the Bill thoroughly; and it then came out with its
recommendations.

This Committee had made suggestions, which should be considered and accepted by the Government. For example,
Members of the Town Vending Committee should have a fixed tenure of five years. I think this is an important
recommendation, which delineates the tenure of the Members of the TVC, which governs the whole process.

The Parliamentary Standing Committee also recommended that the vending certificate should be issued within one month.
But the Bill mysteriously does not provide any time limit for the TVC to issue a vending certificate. How long should a
vendor wait for a certificate from the TVC? Hence this recommendation should be included in the Bill.

Another important recommendation of the Parliamentary Standing Committee is that the vending certificate should be
renewed every three years. This is also an important recommendation and it should be included in the Bill by bringing
necessary amendment.

While ventilating my views, I am very careful about the TVC not getting sweeping powers to decide on everything.

It does not augur well for the country. Till now, municipal laws governed street vendors. There is no dearth of laws and
Acts but when it comes to implementation and reaching out to the needy, our country is lacking. With this Bill, efforts are
being made to bring the street vendors in the Concurrent List.

I am hopeful that with this Bill the street vendors would heave a sigh of relief.
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SHRI ADHI SANKAR (KALLAKURICHI): Sir, I am very thankful to you for allowing me to participate in the discussion
on the Street Vendors (Protection of Livelihood and Regulation of Street Vending) Bill, 2012.

On behalf of the DMK Party I rise to support this Bill. Mr. Chairman, Sir, today street vending is an important source of
employment for a large number of urban poor as it requires low skills and small financial inputs. A street vendor is a person
who offers goods or services for sale to the public without having a permanent built-up structure but with a temporary
structure or mobile stall or head loaded.

Sir, the proposed Bill is aimed to regulate street vendors in public areas and protect their rights. The Bill aimed at providing
social security and livelihood rights to street vendors.

Sir, the total number of street vendors in our country is estimated at around 10 million. Some studies estimate that street
vendors constitute approximately three per cent of the population of the metropolitan cities. Mumbai has roughly four lakh
street vendors and Kolkata is having nearly two lakh street vendors. In Chennai, there are nearly two lakh street vendors.
They also ensure the availability of goods and services at cheaper rates to people.

Regarding their wages, the average earnings of street vendors are very, very low. It is ranging between Rs.40 and Rs.80
per day. They work under very bad conditions for long hours and they are frequently harassed by the municipal authorities
and also by the police personnel. A large part of the vendors' income goes to bribes and protection money.

A study on street vendors estimates that the vendors pay between 10 and 20 per cent of their earnings as rent. State
legislations relating to street vendors are varied. Most of the municipalities provide licences to street vendors. In some
States, shops are allotted in this zone on the basis of draw of lots. Space is also reserved on the pavement for several
street vendors.

The policy at the national level and implementation at the State level has been a challenge. Only three States until now
have implemented this policy. Based on this policy, draft laws on the street vendors are currently under discussion. There
has been significant progress in advocating for a national law on street vendors in the country. Some of the important
demands of workers that have been highlighted by some of the organizations are:

1) The impact that multinational retail chain and Foreign Direct Investment have on the traditional retail sector in India,
including the street vendors.

2) Protection of their right to livelihood is, perhaps, one of the most important issues over which struggles are being
waged.

3) In addition, the right to have a share of urban space and not to be viewed as a nuisancea€”rather a provider of urban
servicesa€"is another issue with which the movement is grappling with.

4) Several draft legislations are currently focussed on ensuring adequate livelihoods and protection for street vendors.

According to a recent data of the National Crime Records Bureau, of the total nearly 38,000 unidentified bodies found
across the country during 2012, nearly 4,000 were found in Delhi, an average of nine bodies per day.

Other big States that have witnessed a large number of such incidents include Maharashtra which tops the list with nearly
6,000 unidentified bodies. In Tamil Nadu, it was nearly 6,000 and in Uttar Pradesh, it was 4,000 in 2012.

These are largely labourers, who cannot afford rented accommodations. They die due to harsh weather conditions and,
generally, their bodies are found along the railway lines and near ISBT areas. As migrants, mainly from the labour class,
they reside in these areas in large numbers. These people mainly work as beggars, balloon sellers, rickshaw-pullers and
street vendors, who sleep on pavements, near flyovers or railway tracks, and die in road accidents.



As the Bill proposes to allow street vendors to operate in specified vending zone and carry identity card, I request the
Government that in some places vacant plots can be identified for them and let them open for vendors to do their business
during specific hours. It could work on a first-come-first-served basis. Permanent shops could eventually lead to demand for
land rights.

Regarding the working conditions of the street vendors, I would say that they have little social protection. Their working
conditions on the streets expose them to a variety of safety and health issues.

They often suffer from stress related diseases like migraine, hyper acidity, hyper tension and high blood pressure. Lack of
toilets has an adverse effect on women's health and many of them suffer from urinary tract infections and kidney ailments.
The mobile women street vendors also face security issues.

Vendors are often regarded as public nuisance. They are accused of depriving pedestrians of their space, causing traffic
jams and having links with anti-social activities.

I request the Minister to regularise their working conditions and protect the street vendors.

With these words, I conclude my speech.

*SHRI MAHENDRA KUMAR ROY (JALPAIGURI) : Respected Chairman Sir, I take the floor to speak on the Street
Vendors (Protection of Livelihood and Regulation of Street Vending) Bill,2012 and I thank Hon. Minister for introducing it. I'd
like to request to you that adequate time should be given to discuss this Bill threadbare as it is related to the deprived,
helpless section of the society, i.e. the street vendors sir, the number of economically backward and non-educated people
is increasing in our country day by day. More than one crore people are engaged in this occupation of street vending. The
Central Government's policy of liberal economy, adopted in the years 1990 and 1991, resulted in the rise in their numbers
by leaps and bounds. On one hand the industries are closing down, new factories and industries are not being set up.
Thousands of factory workers are rendered jobless and they are steadily migrating to the metropolitan cities. On the other
hand we have the doomed agriculture sector which is on the verge of collapse. Farmers are not getting the remunerative
price of their produce. They cannot even recover their input cost today. Thus agricultural labourers are also crowding the
towns and cities. Nobody is able to find any job. Therefore all of these jobless workers, be it from the industrial sector or
from the agricultural sector, are compelled to depend on street vending. But most unfortunately, they have no rights at
their disposal. The police men, the municipal officers and goons are having a field day and are exploiting and harassing
these hawkers. Go to Chandni Chowk area and you will find that the police are extorting Rs.200 per day while the municipal
officers are taking Rs.500 per month from the hapless hawkers. Even the sweepers are forced to shell out Rs.10 daily. This
is the ground reality. Many Hon. Members have raised this issue and the Government should sincerely look into this
problem.

* English translation of the Speech originally delivered in Bengali.

Sir, I thank Hon. Minister from the bottom of my heart as she has been kind enough to bring this Bill. Though I don't want
to speak at length, I just want to mention few points. There is a provision that persons who are above the age of 14 years
will be given license for vending but this contradicts the national education policy of the Government which stipulates that
by the year 2020, all children will be educated. If children below 14 years are allowed to vend then the objective of
universal education will be defeated. Our view is that this provision will promote child labour. My specific suggestion is that
only those persons should be given vending license who are above the age of 18 years. People below that age must not be
allowed to adopt this occupation of street hawking.

My second point is the Bill has not conferred any rights to the people who vend on the railway platforms or on the adjoining
railway land. The standing committee has recommended that this provision of hawking on rail stations and nearby areas
should be considered by the Ministry. If the hawkers are not given any right then the railway police and railway officials will
continue to harass these vendors. Another point is that the penalty has been pegged at Rs.2000/- but my suggestion is
that it should be reduced to Rs.200/- only. In case of issuance of certificate a time limit of one month has been fixed but I
suggest that it should be only 15 days.



Respected Sir, in case of eviction and relocation, a notice of only 7 days has been provided for. However the standing
committee has recommended that at least one month should be given for such eviction and relocation. I support the
opinion of the committee. The last point which I want to raise is that when the vending policy is to be chalked out in the
urban areas, the stakeholders, i.e. the street vendors should be taken into confidence and their representatives should be
included at the stage of planning of the Town Vending Committee. This is my request to Hon. Minister.

With these few words, I thank you for allowing me to participate in this discussion and conclude my speech.
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*SHRI JAYANT CHAUDHARY (MATHURA): I would like to express my appreciation to the Hon'ble Minister and the
Government for putting this bill for the consideration of this august House.

Street vending is an important source of employment for the poor and underprivileged sections of society in our country.



This sector is largely unorganized and is estimated to provide livelihood support to approximately more than one crore
people in our country. It is the first occupation typically for those who have recently migrated from rural to urban areas and
are unskilled and without an asset base sufficient to support other vocations. The landmark legislation has balanced on the
one hand the desire from an urban planning perspective, the need to organize the venders in a manner that is sanitary and
sustainable with the humanistic approach of providing protection to the poorest of the poor who find relief in this work and
provide a valuable service to local farmers, manufacturers and consumers.

I would like to point out the important role of the States in ensuring that this law is implemented in letter and spirit.
The Bill has provided specifically under Chapter IX protection against harassment by police or any authority. This is
commendable but it remains to be seen how responsive State Governments are to this proposal. I will also point out two
issues which I would like the Minister to give appropriate response.

Firstly, representatives of street vendors must be part of the planning process. In the street vending plan under
Chapter VI, the Bill states that "Every local authority shall, in consultation with the Planning Authority once in five years
make out a plan to promote a supportive environment for the vast mass of urban street vendors to carry out their
vocation." This should specifically mention the representative of street vendors to ensure that for the sake of equity, their
participation is mandated in the formulation fo the street vending plan.

* Speech was laid on the Table

I would also state that as public representatives, Members of Parliament and State Legislative Assembly should also
be made part of the district level, planning procedure as envisaged in this Bill. We are often approached by our Constituents
who believed it is our role to clean up the streets and to provide protection to the vendors who are often prosecuted by the
local authorities.

With these two recommendations, I would like to thank the Government for this initiative and extend my party's
support to the street vendor's protection of livelihood and regulation Street Vending Bill, 2013.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, I stand here today to participate in the discussion relating
to Street Vendors (Protection of Livelihood and Regulation of Street Vending) Bill, 2012. Before I venture into this Bill, I
would say who a 'street vendor' is: "They are persons who offer goods and services for sale to the public from a temporary
static structure or mobile stall." They fall under the purview of two authorities — the traffic police and the municipal
authorities.

In 1989, the Supreme Court held that street vendors have a fundamental right to carry out their trade or business, subject
to regulations and reasonable restriction. In October, 2010, that is, after 21 years, the Supreme Court directed the
Governments, both Central and State Governments, to enact a law by June, 2011, to recognize the livelihood rights of
street vendors and regulate vending activities.

Several States, including Chhattisgarh, Rajasthan, Madhya Pradesh, Andhra Pradesh and Odisha, have enacted laws and
policies on street vending. This is followed by this Bill. I congratulate the Minister. Perhaps, this is the first Bill she is
piloting today in this Fifteenth Lok Sabha after becoming a Cabinet Minister. I express heartfelt thanks to her because she
has taken up a Bill after persistent advice and directions from the Supreme Court. This is something which caters to the
people who migrate from rural area to urban area. In her State, in Rajasthan, in my State in Odisha, we have enacted a
policy; we have enacted laws.

This Bill aims to protect the livelihood rights of street vendors as well as regulate street vending through demarcation of
vending zones. Any person intending to undertake street vending needs to register with the Town Vending Committee. The
Bill does not specify principles to be followed by the Governments in issuing vending certificates, allocating vending zones,
and the number of vendors per zone. Absence of such norms could defeat the purpose of enacting a law to ensure
uniformity in the legal framework. The Bill does not require the stakeholders to be consulted in the formation of the street
vending plan. This may lead to a lack of safeguards in ensuring that the plan is determined in a fair manner. Of course, the
Central law will have an overriding effect on State laws that are inconsistent with the Bill.

Currently, some States, as I had mentioned, Sir, such as Chhattisgarh, Madhya Pradesh, and Rajasthan, have passed laws
empowering urban local bodies to regulate street vending. State Governments derive power to legislate on the issue from



item No. 5 of the State List that covers local government and municipal corporations. The question is whether Parliament
has the jurisdiction to frame such a law. In 2006, in response to a question in this House, Government had said: "Street
vending is a State subject. Central Government does not have the mandate to enact the legislation on street vending." In
2009, again, a similar position was reiterated and a proposal of drafting a model Bill was mooted. The National Advisory
Council later on said: "The law on street vending should be enacted by States. Centre's responsibility may be confined to
recommending a model Bill." It also said: "On the issue of livelihood and employment, Central law is justified as it was
advised by the Supreme Court of India."

Therefore, this Bill tries to balance three key objectives: (1) securing the right to livelihood of street vendors. Two,
ensuring congestion free public spaces and streets; and three convenience of vending services for customers. However, the
Bill leaves several aspects of regulation of street vending to the Street Vending Scheme and that is to be formulated by the
State Governments and implemented by the local authorities. Here I would say that there are three key issues because for
the fourth one, already certain amendments have been taken. First is jurisdiction of Parliament; second is balancing
objectives of the Bill - livelihood rights and Urban Planning needs; and third is lack of consultation with stakeholders in
framing the Street Vending Plan.

Sir, I would draw the attention of the Minister towards two specific clauses of this Bill — proviso to Clause 35 and
another Clause 20. Under this Bill, the TVC has a limited role but in States like Chhattisgarh and Rajasthan, the laws on
street vending and in case of Odisha, the street vendors policy give TVC the power to identify and designate vending zones
and determine the vending capacity of each zone. This is with regard to proviso to Clause 35 and when the Central law will
over-reach the State law, then the problem will arise because many States already have policies in their place. I
congratulate the Minister because already she is going to move an amendment in this aspect by deleting those four lines
which was there in the proviso to Clause 35. I am happy the Minister is deleting that. So, this issue will not be there. Where
the law is there, it will be prevalent. The Central law will not be creating any hindrance.

I would refer now to Clause 20. Under this Bill, the local authority will constitute a Dispute Redressal Committee.
That will consist of a sub-judge or a Judicial Magistrate or an Executive Magistrate and other persons experienced in street
vending and natural markets. However, in Rajasthan, from where the hon. Minister comes from and in Odisha from where I
come from, the TVC is empowered to resolve disputes between street vendors. Under the Bill, if the State law differs from
the Central law, the Central law will prevail. This means TVC's limited role will prevail and that is only to issue and renew
registration and vending certificates and to keep records of street vendors. Further, I would say that there is no redressal
mechanism. That needs to be corrected. Further, I would say that this Bill does not provide any tenure for the TVC
members. Street vendors should not lease or rent out vending zones. The Bill does not provide for the renewal of vending
certificates.

I have another issue. I hope some other hon. Members might have drawn the attention of the Minister also. This is
regarding allowing anyone over the age of 14 to work as a hawker with a license. While capping their total number at 2.5
per cent of the city zone or ward, by allowing teenagers to work as street vendors does this Bill not go on the wrong side of
the law?

Lastly, I would quote from one newspaper:
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16.00 hrs.

SHRI PRABODH PANDA (MIDNAPORE): Thank you, hon. Chairman Sir, I stand to support the Street Vendors (Protection of
Livelihood and Regulation of Street Vending) Bill, 2012. Sir, the street vending as a profession has been in existence in our
country since time immemorial.

So many speakers have mentioned about the approximate number of street vendors in our country. It may be more
than one crore. As per the study conducted by the Hawkers' Sangram Samiti, in Mumbai, the number is more than 2.50
lakhs; in Delhi, it is more than two lakhs; in Kolkata it is 1.50 lakhs and in Ahmedabad it is more than one lakh. Generally, it
can be said that about three per cent of the population of every town and city is engaged in street vending business. I
congratulate the Minister for bringing this Bill. This was overdue. This should have been brought much earlier.

The Minister may be aware about the movements of the street hawkers. It is being done across the country by the
Hawkers' Sangram Samiti. They met the Minister several times. They have already given the memorandum to the Minister
and to the Department several times. At the same time, I also congratulate those workers who are fighting for this. While
supporting all these things, I want to just mention some points.

It is very good that they are providing the social security, which is lacking. So far as the street vending business is
concerned, it is treated as self~employment without the intervention of the Government. But they should live in a dignified
manner. So, the social security is required. They are providing that. That is why, I congratulate the Minister.

Another thing on which I would like to congratulate the Minister is about the promotional measures for making available
credit, insurance and other welfare schemes of social security for the street vendors. All other things have been mentioned.
It is very good. I have got some points which have been raised by other Members also. The street vending is regulated
under municipal laws enacted by the State Legislatures. So, the question is, whether it has been put in the Concurrent List
or not. If it is not, how that problem would be solved, whether there would be any conflict or contradiction with the State
Governments in this regard.

Another issue is that the Bill does not specify principles to be followed by the Government in issuing vending certificates,
allotting the vending zones and the number of vendors per zone. Absence of such norms could defeat the purpose of
enacting a law to ensure uniformity in the legal framework.

My third point is that, the Bill does not mention that the stakeholders should be consulted in the formulation of the street
vending plan. This could lead to lack of safeguards in ensuring that plan is determined in a fair manner.

Fourthly, the Central law will have an over-riding effect on the State laws that I have mentioned earlier. But street
vendors are not just confined to the cities or the towns. A large number of street vendors are there in the rural areas. Even
in the towns particularly the areas which are called the railway towns, a large number of street vendors are there. Insofar
as my constituency Kharagpur is concerned, it is called a railway town. So, thousands and thousands of street hawkers are
doing their business in the streets where the railways are not involved in this. What is the security for them? We are talking



about the mobile hawkers, mobile vendors, those who are vending in the railways. There is no security for them. You have
to think about them. If it is not possible right now, you have to think about them later on. It is known to everybody that
street vendors are under threat by the local authority and the traffic police or the local police. This is not enough. This Bill
does not provide the security in this regard.

I am going to mention Section 16, Chapter 4. The Town Vending Committee is there, very good. Even the Ward Vending
Committee is very good. The proposal on composition of the Vending Committee is welcome. It covers all sections of
people like women, Schedued Castes, OBCs, etc., and they will issue licences. But what is written here is that where the
local authority is satisfied that a street vendor has consistently failed to comply with his duties and obligations under the
Act or the Rules and the Schemes made there under, he can evict such street vendors in such a manner as may be
specified in the scheme. There is no provision like 'with the consultation of the Town Vending Committee'. Town Vending
Committee can issue the licence but if the local authority is not satisfied, he can evict the vendors. This should be
reconsidered and restructured, and this amendment should be made.

MR. CHAIRMAN : Please conclude now, Pandaji.

SHRI PRABODH PANDA : Yes, Sir, I am going to conclude.

Before making any plan for street vendors, the Town Vending Committee and the Ward Vending Committee should be
consulted. The Government should assure the House about the timeframe within which it is going to extend this type of law
in order to cover the rural street vendors and in order to cover the street vendors who are doing their business in the
Railways.

I wholeheartedly support this Bill but with some queries and some amendments and I think the Minister will respond to
that. I would urge upon the hon. Minister not to give so much power to the local authority that they can evict any street
vendor without consulting the Town Vending Committee.
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SHRI NAMA NAGESWARA RAO (KHAMMAM): Thank you, Mr. Chairman, for giving me this opportunity to speak on
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*SHRI M. KRISHNASSWAMY (ARANI) : The Bill is another welfare oriented legislation brought before the House by
the UPA Government headed by Dr. Manmohan Singh and in the fulfillment of the vision of UPA Chairperson Madam Sonia
Gandhi ji. The UPA Government have in both their innings brought several path breaking legislations which have changed
the life of the common man for the better and this legislation will be another landmark in the process of positive change. 1
congratulate the Hon'ble Minister. The Bill is to protect the most vulnerable, neglected people in the society. I know the
plight of the street vendors because I meet them everyday during morning walk on the road. I see how much they are

toiling. They go to each house in the street carrying and selling the variety of vegetables or fruits or any other goods.

The people's mindset is that when you go to their houses for selling, then they will bargain. The vegetables are fresh
because they get up early in the morning at 2 or 3 am and go to the wholesale market. With this Bill you can avoid the
money lenders exploitation of earning more exorbitant interest for small loan. Suppose they borrow Rs.800, they will have

to repay Rs.1000 in one day.

Vendors are pushing the cart or tricycle with goods but traffic police harass them and corporation officials also give them
trouble. The street vendors should be given bank loan like education loan. Because of education loan, thousands of
students are benefited. They are also repaying. Likewise, the vendors also will repay and their life will be comfortable.
There may be some defaulters which does not matter. If any person dies in the family of vendors, the Government should

come forward to help them by paying some substantial amount. I congratulate the Hon'ble Minister.

There is hardly a person who may not have had an interaction with the street vendors and acknowledges their helpful role

in our daily lives. They are one section of our society whose immense contribution in our day to day lives is mostly forgotten



or unacknowledged. It is their entrepreneurial skill which helps them earn their livelihood. It is for the betterment of the
lives of such large section of our population that this Bill aims to achieve. Street vendors who are self employed have a
rigorous life. They toil from early morning or should I say from late night often working for more than 16 hours. Their
routine starts from early in the morning when most of us are still in deep slumber. They reach the wholesale markets, buy
their wares, come to their place of business, segregate their goods and arrange them for retail sale. By the time most of us
open our eyes they have already put in three to four hours of labour and start their efforts for actual earnings from sale of
their merchandise. It is their great service to us that makes one's life comfortable and easy to a great extent and we are
saved from unnecessary botheration. This Bill seeks to achieve a better placement for the street vendors and ease their
harassments which they face in course of earnings their livelihood in a decent manner. We all know that the street vendors
belong to the comparatively poor sections of our population and are largely unorganized. The Bill by providing for a
mechanism for regulating their activities and with a view to cause minimum obstruction to the movements of the public at

large, makes provision for the street vendors to pursue a honest living with ease.

It guarantees certain protection to the street vendors. In so far as making compulsory registration of every person carrying
out street vending activities and issue of certificate of vending and proper Identity Cards to them is concerned, it provides
for the constitution of a Town Vending Committee in each local authority with 40% representation of street vendors
wherein different sections of the vendors are adequately represented. Social security to the vendors is one important
aspect which is essential for the welfare of these sections. The Bill aims to undertake promotional measures of making

available credit, insurance and other welfare schemes of social security for the street vendors.

If safeguards the rights of the registered vendors and protects them from any person or police or any other authority from
preventing them from exercising their right to vend on the designated street. This measure will no doubt be a source of
great relief to the law abiding street vendors. The Bill also makes provision for enforcing of cleanliness and public hygiene in

the vending zones and the adjoining areas.

While a majority of us would pay an exorbitant sum for a product sold in a Mall or public showroom while for the same
product sold by an ordinary street vendor we would bargain and at times not be read to pay the reasonable cost. Madam

has introduced a very good Bill.

I am also hopeful that the present legislation would bring some discipline and stringent following of ethical norms on the
part of the vendors also. We have to realize that the common public and the vendors are made for each other. One cannot

survive without another and this Bill seeks to achieve the well being of the street vendors.

I whole heartedly support and commend this Bill.
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In Chapter II — Relocation of Street Vendors - it has been stated that Every street vendor who fails to relocate or vacate
the site allotted to him after the expiry of the said period of notice shall also be liable to pay, for every day of such default,
a penalty which may extend up to rupees five hundred as may be determined by the local authority.

Further, in Chapter X — Penal Provisions — If any street vendor indulges in vending activities without a certificate of
vending; he shall be liable to a penalty for each such offence which may extend up to rupees two thousand as may be
determined by the local authority.
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* SHRI S. GANDHISELVAN (NAMAKKAL) : This Bill is very timely as it aims to regulate street vending activities across
the country.

While going through the Bill, I could see a proposal to extend support to urban street vendors and this aspect has been included



as a component under the National Urban Livelihoods Mission. Would the Minister throw more light on this and the status?

What are the various important features of the revised National Policy on Urban Street Vendors? I would like to suggest to
the Centre should make efforts to go through the policies at the State level concerning street vendors, which would help

the Central Government to come out with a comprehensive Bill.

Another important aspect of this Bill is that it aims at establishing a uniform legal mechanism for the regulation of street

vending across the length and breadth of the country.

The Bill was introduced on September 6, 2012 after which it was referred to the Department-Related Parliament Standing
Committee on Housing and Urban Poverty Alleviation on September 9, 2012. The Committee has submitted a Report which

contained many recommendations.

One of the recommendations is Members of the Town Vending Committee (TVC) should have a fixed tenure of 5 years. I

hope this recommendation is made with the intention to streamline the Committee which governs the whole process.

Another vital and in a sense very important is the recommendation to the effect that vending certificate should be issued
within one month. I will not go why the original Bill has excluded this all important aspect of fixing the time frame. I hope

the Government would accept this recommendation of the Standing Committee.

Renewal of vending certificate every three years is a routine one and I hope there would not be any problem in accepting

this recommendation too.

In a sense, for street vendors, independence has dawned on them after 66 years of Independence. It is a good sign that at

least now the Government is taking effective initiatives to streamline the livelihood of street vendors across the country.

Hence, I support this important Bill.
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* SHRI R. THAMARAISELVAN (DHARMAPURI) :I congratulate the Hon'ble Minister for bringing this historic Bill for the

benefit of the street vendors.

I am sure that while drafting the Bill in question the Government has taken utmost care to take care of this section of our

society who totally depend upon the daily income from the street vending.

However, I would like to make submission concerning few aspects of the Bill which is the centre stage of the business of
the House . The Street vendors are mostly not literate and this is a fact known to all very well. Therefore, I am afraid how

the Government is going to guide these illiterate street vendors with regard to various restrictions imposed in the said Bill



such as application for registration, registration of street vendors and issuance of certificate of registration. The street
vendors are always at the mercy of the police personnel and this section of our society always is in the midst of fear that
when their bread earning avenue is blocked by police personnel. Therefore, I feel the Bill in question will take care of these

aspects.

Another thing which I noticed in the Bill is that the Bill does not include significant clauses of the National Policy for
Urban Street Vendors as recommended by the National Commission on Enterprises in the Unorganized Sector. If passed in
its present form, it will constitute a mockery of street vendors' rights. If the Government is serious about protecting the
livelihoods of the urban working poor, it must incorporate not only the clauses of the national policy but also the

progressive steps taken in this area by State Governments.

At the end, as I stated earlier, our street vending community is very illitrate amongst most of them, the government
should make the procedures for making applications and for obtaining registration as street vendor in a simple and easy
manner and time frame should be fixed for the authorities to issue certificates to the persons, and at the same time the
government should also take care of exploitation of the illiterate conditions of the street vendors by so called agents, etc.

Any exploitation, if noticed, should be viewed seriously and dealt with accordingly.

I congratulate the Hon'ble Minister again for bringing the historical Bill. With this I support the Bill.
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MADAM CHAIRMAN : The question is:

"That the Bill to protect the rights of urban street vendors and to regulate street vending activities and for
matters connected therewith or incidental thereto be taken into consideration."

The motion was adopted.

MADAM CHAIRMAN: The House shall now take up clause by clause consideration of the Bill.
Clause 2 Definitions
Amendments made:

Page 2, forlines 8 to 18, substitute ——

'(a) "appropriate Government” means in respect of matters
relating to,A——

(i) a Union territory without Legislature, the Central
Government;

(ii) the Union territories with Legislature, the Government of
the National Capital Territory of Delhi or as the case may be,
the Government of Union territory of Puducherry;

(iii) a State, the State Government;

(b) "holding capacity" means the maximum number of street
vendors who can be accommodated in any vending zone and has
beendetermined as such bythe local authority on the
recommendations of the Town Vending Committee;'. (3)

Page 2, forlines 28 to 30, substitute ——

'(e) "natural market" means a market where sellers and
buyers have traditionally congregated for the sale and purchase
of products or services and has been determined as such by the
local authority on the recommendations of the Town Vending
Committee;'. (4)

Page 2, line 38, after "Municipal Act" /insert",as the case may be".

(5)

Page 2, omitlines 44 and 45. (6)
Page 3, line 4, for "private area or" substitute "private area,". (7)

Page 3, line 11, after ‘"local authority" insert "on the
recommendations of the Town Vending Committee,". (8)



(Dr. Girija Vyas)

MADAM CHAIRMAN: The question is:

"That clause 2, as amended, stand part of the Bill".

The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause 3

MADAM CHAIRMAN: The question is:

"That clause 3 stand part of the Bill."

Amendment made:

The motion was negatived.

Clause 4 Registration of street vendors and

issue of certificate of registration

Page 3, forlines 25 to 37, substitute ——

"Survey of
street

vendors and
protection
from

eviction or
relocation.

4.(1) The Town Vending Committee shall, within
such period and in such manner as may be
specified in the scheme, conduct a survey of all
existing street vendors, within the area under its
jurisdiction, and subsequent survey shall be carried
out at least once in every five years.

(2) The Town Vending Committee shall ensure
that all existing street vendors, identified in the
survey, are accommodated in the vending zones
subject to a norm conforming to two and half per
cent. of the population of the ward or zone or town
or city, as the case may be, in accordance with the
plan for street vending and the holding capacity of
the vending zones.

(3) No street vendor shall be evicted or as the
case may be, relocated till the survey specified
under sub-section (1) has been completed and the
certificate  of vending is issued to all street
vendors.". (9)

(Dr. Girija Vyas)

MADAM CHAIRMAN: The question is:

"That clause 4, as amended, stand part of the Bill".

The motion was adopted.



Amendments made:

Clause 4, as amended, was added to the Bill.

Clause 5 Persons not to engage in street

vending without obtaining certificate of vending

Page 3, forlines 38 to 43, substitute -

"Issue of
certificate
of vending.

Conditions
for issue of
certificate
of vending.

5.(1) Every street vendor, identified under the survey
carried out under sub-section (1) of section 4, who
has completed the age of fourteen years or such age
as may be prescribed by the appropriate Government,
shall be issued a certificate of vending by the Town
Vending Committee, subject to such terms and
conditions and within the period specified in the
scheme including the restrictions specified in the plan
for street vending:

Provided that a person, whether or not included under
the survey under sub-section (1) of section 4, who
has been issued a certificate of vending before the
commencement of this Act, whether known as licence
or any other form of permission (whether as a
stationary vendor or a mobile vendor or under any
other category) shall be deemed to be a street
vendor for that category for the period for which he
has been issued such certificate of vending.

(2) Where, in the intervening period between two
surveys, any person seeks to vend, the Town Vending
Committee may grant a certificate of vending to such
person, subject to the scheme, the plan for street
vending and the holding capacity of the vending
zones.

(3) Where the number of street vendors identified
under sub-section (1) or the number of persons
seeking to vend under sub-section (2) are more than
the holding capacity of the vending zone and exceeds
the number of persons to be accommodated in that
vending zone, the Town Vending Committee shall carry
out a draw of lots for issuing the certificate of vending
for that vending zone and the remaining persons shall
be accommodated in any adjoining vending zone to
avoid relocation.

5A. (1) Every street vendor shall give an undertaking
to the Town Vending Committee prior to the issue of
a certificate of vending under section 5,that ——

(a) he shall carry on the business of street vending
himself or through any of his family member;



(b) he has no other means of livelihood;

(c) he shall not transfer in any manner whatsoever,
including rent, the certificate of vending or the place
specified therein to any other person.

(2) Where a street vendor to whom a certificate of
vending is issued dies or suffers from any permanent
disability or is ill, one of his family member in
following order of priority, may vend in his place, till
the validity of the certificate of vending——

(a) spouse of the street vendor;
(b) dependent child of the street vendor:

Provided that where a dispute arises as to who is
entitled to vend in the place of the vendor, the matter
shall be decided by the committee under section 20.".
(10)

(Dr. Girija Vyas)

MADAM CHAIRMAN: The question is:

"That clause 5, as amended, stand part of the Bill".

The motion was adopted.

Clause 5, as amended, was added to the Bill.

Motion Re: Suspension of Rule 80(i)

DR. GIRIJA VYAS: I beg to move:

"That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates, in its application to Government amendment No.41 to the
Street Vendors (Protection of Livelihood and Regulation of Street Vending) Bill, 2012, that that this

amendment may be allowed to be moved."

MADAM CHAIRMAN: The question is:

"That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates, in its application to Government amendment No.41 to the
Street Vendors (Protection of Livelihood and Regulation of Street Vending) Bill, 2012, that that this

amendment may be allowed to be moved."

certificate of vending.

Amendment made:

The motion was adopted.

New Clause 5A Conditions for issue of



Page 3, after line 43, insert—

5A. (1) Every streetvendor shall give an
undertaking to the Town Vending Committee
prior to theissue of a certificate of vending
under section 5,that ——

(a) he shall carry on the business of street
vending himself or through any of his family
member;

(b) he has no other means of livelihood;

(c) he shall not transfer in any manner
whatsoever, including rent, the certificate of
vending or the place specified therein to any
other person.

(2) Where a street vendor to whom a certificate
of vending is issued dies or suffers from any
permanent disability or is ill, one of his family
member in following order of priority, may vend
in his place, till the validity of the certificate of
vending——

(a) spouse of the street vendor;
(b) dependent child of the street vendor:

Provided that where a dispute arises as to who
is entitled to vend in the place of the vendor, the
matter shall be decided by the committee under
section 20.".

(41)

(Dr. Girija Vyas)

MADAM CHAIRMAN : The question is:
"That New Clause 5A stand part of the Bill."
The motion was adopted.

New Clause 5A was added to the Bill.

Clause 6 Issue of certificate of vending
Amendments made:

Page 3, forlines 44 to 47 substitute ——

"Categories 6.(1) The certificate of vending shall be
of certificate  issued under any of the following
of vending categories, namely:— A



ana Issue or

identity
cards. (b) a mobile vendor; or

(c) any other categoryas may be
specified in the scheme.

() a stationary vendor;

(2) The certificate of vending issued for
the categories specified in sub-section
(1) shall be insuch form, and issued in
such manner, as may be specified in the
scheme and specify the vending zone
where the street vendor shall carry on
his  vending activities, the days and
timings for carrying on such vending
activities and the conditions and
restrictions subject to which he shall
carry on such vending activities.

(3) Every street vendor who has been
issued certificate of vending under sub-
section (1) shall be issued identity cards
in such form and manner as may be
specified in the scheme.". (11)

Page 4, omitlines 1 to 12. (12)

MADAM CHAIRMAN : The question is:
"That clause 6, as amended, stand part of the Bill."
The motion was adopted.

Clause 6, as amended, was added to the Bill.

Clause 7 Criteria for issuing

certificate of vending
Amendment made:

Page 4, forline 17, substitute "specified in the scheme.". (13)

MADAM CHAIRMAN: The question is:
"That clause 7, as amended, stand part of the Bill."
The motion was adopted.
Clause?, as amended, was added to the Bill.

Clauses 8 and 9 were added to the Bill.

Clause 10 Cancellation or suspension

of certificate of vending

(Dr. Girija Vyas)

(Dr. Girija Vyas)



Amendments made:

Page 4, line 24, for"10.(1)" substitute "10.". (14)

Page 4, line 31, for "as it thinks fit:" substitute "as it deems fit:". (15)

MADAM CHAIRMAN : The question is:
"That clause 10, as amended, stand part of the Bill."
The motion was adopted.

Clause 10, as amended, was added to the Bill.

Clause 11 Appeal from decision of

Town Vending Commitee
Amendments made:
Page 4, line 35, omit "registration under section 4 or". (16)

Page 4, forline 38, substitute "prescribed.". (17)

MADAM CHAIRMAN : The question is:

"That clause 11, as amended, stand part of the Bill."
The motion was adopted.

Clause 11, as amended, was added to the Bill.

Clause 12 Rights of street vendor

Amendment made:

Page 4, forlines 43 to 45, substitute ——

(Dr. Girija Vyas)

(Dr. Girija Vyas)

"12. (1) Every street vendor shall have the right to carry on the business of street vending activities in accordance with the

terms and conditions mentioned in the certificate of vending .". (18)

MADAM CHAIRMAN : The question is:

"That clause 12, as amended, stand part of the Bill."

The motion was adopted.

(Dr. Girija Vyas)



Amendment made:

Page 5, line 3, after"local authority.", /nsert "in consultation with the Town Vending Committee.". (19)

Clause 12, as amended, was added to the Bill.

Clause 13 Right of street vendor for a new

site or area on relocation

MADAM CHAIRMAN : The question is:

"That clause 13, as amended, stand part of the Bill."

The motion was adopted.
Clause 13, as amended, was added to the Bill.

Clauses 14 to 17 were added to the Bill.

Clause 18 Relocation or eviction

of street vendors

Amendment made:

Page 5, forlines 16 to 31 substitute ——

"Relocation or

eviction
street
vendors.

of

18. (1) The local authority may, on the
recommendations of the Town Vending
Committee, declare a zone or part of it to be a
no vending zone for any public purpose and
relocate the street vendors vending in that
area, in such manner as may be specified in
the scheme.

(2) The local authority shall evict such street
vendor whose certificate of vending has been
cancelled under section 10 or who does not
have a certificate of vending and vends without
such certificate, in such manner as may be
specified in the scheme.

(3) No street vendor shall be relocated or
evicted by the local authority from the place
specified in the certificate of vending unless he
has been given thirty days notice for the same
in such manner as may be specified inthe
scheme.

(4) A street vendor shall be relocated or
evicted by the local authority physically in such
manner as may be specified in the scheme only
after he had failed to vacate the place specified
in the certificate of vending, after the expiry of

(Dr. Girija Vyas)



the period specified in the notice.

(5) Every street vendor who fails to relocate or
vacate the place specified in the certificate of
vending, after the expiry of the period specified
in the notice, shall be liable to pay for every day
of such default, a penalty which may extend up
to two hundred and fifty rupees, as may be
determined by the local authority, but shall not
be more than the value of goods seized.". (20)

(Dr. Girija Vyas)

MADAM CHAIRMAN : The question is:
"That clause 18, as amended, stand part of the Bill."
The motion was adopted.

Clause 18, as amended, was added to the Bill.

Clause 19 Confiscation and reclaiming
of goods
Amendment made:

Page 5, forlines 32 to 36, substitute ——

"Seizure and 19. (1) If the street vendor fails to vacate the

reclaiming of o6 specified in the certificate of vending,

goods. after the lapse of the period specified in the
notice given under sub-section (3) of section
18, the local authority, in addition to evicting
the street vendor under section 18, may, if it
deems necessary, seize the goods of such
street vendor in such manner as may be
specified in the scheme:

Provided that where any such seizure is carried
out, a list of goods seized shall be prepared, as
specified in the scheme, and a copy thereof,
duly signed by the person authorised to seize
the goods, shall be issued to the street vendor.

(2) The street vendor whose goods have been

seized under sub-section (1) may, reclaim his

goods in such manner, and after paying such

fees, as may be specified in the scheme:
Provided that in case of non-perishable goods,
the local authority shall release the goods within
two working days of the claim being made by
the street vendor, and in case of perishable
goods the local authority shall release the goods
on the same day of the claim being made by the
street vendor.". (21)

(Dr. Girija Vyas)

MADAM CHAIRMAN: The question is:



"That clause 19, as amended, stand part of the Bill."
The motion was adopted.

Clause 19, as amended, was added to the Bill.

Clause 20 Redressal of grievances for resolution of

disputes of street vendors

Amendment made:
Page 5, forlines 39 to 42, substitute ——

"20. (1) The appropriate Government may constitute one or more committees consisting of a
Chairperson who has been a civil judge or a judicial magistrate and two other professionals having
such experience as may be prescribed for the purpose of deciding the applications received under
sub-section (2):

Provided that no employee of the appropriate Government or the local authority shall be appointed
as members of the committee.". (22)

(Dr. Girija Vyas)

MADAM CHAIRMAN: The question is:
"That clause 20, as amended, stand part of the Bill."
The motion was adopted.

Clause 20, as amended, was added to the Bill.

Clause 21 Preparation of street vending plan
Amendment made:

Page 6, forlines 17 to 23, substitute ——

"Pl a nfor 21. (1) Every local authority shall, in

street consultation with the planning authority and on

vending. the recommendations of the Town Vending
Committee, once in every five years, prepare a
plan to promote the vocation of street vendors
covering the matters contained in the First
Schedule.

(2) The plan for street vending prepared by the
local authority shall be submitted to the
appropriate Government for approval and that
Government shall before notifying the plan,
determine the norms applicable to the street
vendors.". (23)

(Dr. Girija Vyas)



MADAM CHAIRMAN: The question is:
"That clause 21, as amended, stand part of the Bill."
The motion was adopted.

Clause 21, as amended, was added to the Bill.

Clause 22 Town Vending Committee
Amendment made:

Page 6, forlines 34 to 43, substitute ——

"(b) such number of other members as may be prescribed, to be nominated by the appropriate
Government, representing the local authority, medical officer of the local authority, the planning
authority, traffic police, police, association of street vendors, market associations, traders
associations, non-governmental organisations, community based organisations, resident welfare
associations, banks and such other interests as it deems proper;

(¢) the number of members nominated to represent the non-governmental organisations and the
community based organisations shall not be less than ten per cent.;

(d) the number of members representing the street vendors shall not be less than forty per cent.
who shall be elected by the street vendors themselves in such manner as may be prescribed:

Provided that one-third of members representing the street vendors shall be from amongst women
vendors:

Provided further that due representation shall be given to the Scheduled Castes, the Scheduled
Tribes, Other Backward Classes, minorities and persons with disabilities from amongst the members
representing street vendors.". (24)

(Dr. Girija Vyas)

MADAM CHAIRMAN: The question is:
"That clause 22, as amended, stand part of the Bill."
The motion was adopted.

Clause 22, as amended, was added to the Bill.

Clause 23 Meetings of Town
Vending Committee
Amendments made:

Page 7, line 1, for"23." substitute "23.(1)". (25)

Page 7, afterline 3, insert ——



"(2) Every decision of the Town Vending Committee shall be notified along with the reasons for
taking such decision.". (26)

(Dr. Girija Vyas)

MADAM CHAIRMAN: The question is:
"That clause 23, as amended, stand part of the Bill."
The motion was adopted.
Clause 23, as amended, was added to the Bill.

Clauses 24 and 25 were added to the Bill.

Clause 26 Constitution of Ward
Vending Committees
MADAM CHAIRMAN: The question is:
"That clause 26 stand part of the Bill."

The motion was negatived.

Clause 27 Publication of street vendor's charter

and database and carrying out social audit

Amendment made:
Page 7, line 15, omit "certificate of registration and the". (27)
(Dr. Girija Vyas)
MADAM CHAIRMAN: The question is:
"That clause 27, as amended, stand part of the Bill."
The motion was adopted.

Clause 27, as amended, was added to the Bill.

Clause 28 Duties of local authority

MADAM CHAIRMAN : The question is:
"That clause 28 stand part of the Bill."
The motion was negatived.

MADAM CHAIRMAN: Clause 28 is dropped from the Bill.



Clause 29 Prevention of harassment by

police and other authorities

Amendment made:

Page 7, line 34, for "No street vendor", substitute

"Notwithstanding anything contained in any other law for the time
being in force, no street vendor". (28)

(Dr. Girija Vyas)

MADAM CHAIRMAN: The question is:
"That clause 29, as amended, stand part of the Bill."
The motion was adopted.

Clause 29, as amended, was added to the Bill.

Clause 30 Penality for contraventional
Amendment made:

Page 7, omitline 42. (29)

MADAM CHAIRMAN: The question is:
"That clause 30, as amended, stand part of the Bill."
The motion was adopted.
Clause 30, as amended, was added to the Bill.

Clauses 31 to 33 were added to the Bill.

Clause 34 Research training and awareness
Amendment made:

Page 8, forlines 24 and 25, substitute ——

"(a) organise capacity building programmes t o enable the
street vendors to exercise the rights contemplated under this
Act;". (30)

MADAM CHAIRMAN: The question is:
"That clause 34, as amended, stand part of the Bill."

The motion was adopted.

(Dr. Girija Vyas)

(Dr. Girija Vyas)



Clause 34, as amended, was added to the Bill.

Clause 35 Act to have overriding effect

Amendment made:

Page 8, omit lines 33 to 36. (31)
(Dr. Girija Vyas)

MADAM CHAIRMAN: The question is:

"That clause 35, as amended, stand part of the Bill."

The motion was adopted.
Clause 35, as amended, was added to the Bill.

Clause 36 was added to the Bill.

Clause 37 Power to amend schedules

Amendment made:

Page 8, line 45, omit "or the Third Schedule". (32)

MADAM CHAIRMAN: The question is:

"That clause 37, as amended, stand part of the Bill."

The motion was adopted.

Clause 37, as amended, was added to the Bill.

Clause 38 Power to make rules

Amendments made:
Page 9, forlines 1 and 2, substitute ——

"38.(1) The appropriate Government shall, within one year from
the date of commencement of this Act, by notification, make rules
for carrying out the provisions of this Act.". (33)

Page 9, forlines 5 to 7, substitute ——

"(@) the age for street vending under sub-section (1) of
section 5;

(Dr. Girija Vyas)



(b) the form, period and manner of filing appeal with the local
authority under sub-section (1) of section 11;". (34)

Page 9, afterline 22, insert ——
"(ja) the manner of elections among street vendors under
clause (d) of sub-section (2) of section 22;". (35)

Page 9, omitlines 33 to 35. (36)

MADAM CHAIRMAN: The question is:
"That clause 38, as amended, stand part of the Bill."
The motion was adopted.
Clause 38, as amended, was added to the Bill.

Clause 39 was added to the Bill.

Clause 40 Scheme for street vendors
Amendment made:

Page 10, forlines 16 to 18, substitute ——

(Dr. Girija Vyas)

"40. (1) For the purposes of this Act, the appropriate Government shall frame a scheme, within six months from
the date of commencement of this Act, after due consultations with the local authority and the Town Vending
Committee, by notification, which may specify all or any of the matters provided in the Second Schedule.". (37)

(Dr. Girija Vyas)
MADAM CHAIRMAN: The question is:
"That clause 40, as amended, stand part of the Bill."
The motion was adopted.
Clause 40, as amended, was added to the Bill.

Clause 41 was added to the Bill.

First Schedule
Amendment made:

Page 11, forlines 1 to 26, substitute ——

"THE FIRST SCHEDULE



(See section 21)
Plan for Street Vending

(1) The plan for street vending shall,-

(a) ensure that all existing street vendors identified in the survey, subject to a norm conforming to two and half per
cent. of the population of the ward, zone, town or city, as the case may be, are accommodated in the plan for street
vending;

(b) ensure the right of commuters to move freely and use the roads without any impediment;

(c) ensure that the provision of space or area for street vending is reasonable and consistent with existing natural
markets;

(d) take into account the civic facilities for appropriate use of identified spaces or areas as vending zones;
(e) promote convenient, efficient and cost effective distribution of goods and provision of services;

(f) such other matters as may be specified in the scheme to give effect to the plan for street vending.

(2) The plan for street vending shall contain all of the following matters, namely:-
(a) determination of spatial planning norms for street vending;
(b)earmarking of space or area for vending zones;
(c) determination of vending zones as restriction-free-vending zones, restricted-vending zones and no-vending zones;

(d) making of spatial plans conducive and adequate for the prevalent number of street vendors in that city or town
and also for the future growth, by adopting such norms as may be necessary;

(e) consequential changes needed in the existing master plan, development plan, zonal plan, layout plan and any
other plan for accommodating street vendors in the designated vending zones.

(3) Declaration of no-vending zone shall be carried out by the plan for street vending, subject to the following principles,
namely :——

(a) any existing market, or a natural market as identified under the survey shall not be declared as a no-vending
Zone;

(b) declaration of no-vending zone shall be done in @ manner which displaces the minimum percentage of street
vendors;

(c) overcrowding of any place shall not be a basis for declaring any area as a no-vending zone provided that
restrictions may be placed on issuing certificate of vending in such areas to persons not identified as street vendors
in the survey;

(d) sanitary concerns shall not be the basis for declaring any area as a no-vending zone unless such concerns can be
solely attributed to street vendors and cannot be resolved through appropriate civic action by the local authority;

(e) till such time as the survey has not been carried out and the plan for street vending has not been formulated,
no zone shall be declared as a no-vending zone.". (38)

(Dr. Girija Vyas)

MADAM CHAIRMAN: The question is:
"That the First Schedule, as amended, stand part of the Bill."
The motion was adopted.

The First Schedule, as amended, was added to the Bill,

Second Schedule
MADAM CHAIRMAN: The question is:
"That Second Schedule stand part of the Bill."

The motion was negatived.



Third Schedule
Amendments made:

Page 13, forlines 1 to 39, substitute ——

"THE SECOND SCHEDULE
[See section 40]

Matters to be provided in the Scheme for Street Vendors framed by the appropriate Government:
(a) the manner of conducting survey;
(b) the period within which certificate of vending shall be issued to the street vendors identified under the survey;

(c) the terms and conditions subject to which certificate of vending may be issued to a street vendor including to
those persons who wish to carry on street vending during the intervening period of two surveys;

(d) the form and the manner in which the certificate of vending may be issued to a street vendor;

(e) the form and manner of issuing identity cards to street vendors;

(f) the criteria for issuing certificate of vending to street vendors;

(g) the vending fees to be paid on the basis of category of street vending, which may be different for different cities;

(h)the manner of collecting, through banks, counters of local authority and counters of Town Vending Committee,
vending fees, maintenance charges and penalties for registration, use of parking space for mobile stalls and availing
of civic services;

(i) the period of validity of certificate of vending;

(j) the period for which and the manner in which a certificate of vending may be renewed and the fees for such
renewal;

(k) the manner in which the certificate of vending may be suspended or cancelled;
(1) the categories of street vendors other than stationery vendors and mobile vendors;

(m) the other categories of persons for preference for issue of certificate of vending;

(n) the public purpose for which a street vendor may be relocated and the manner of relocating street vendor;
(0) the manner of evicting a street vendor;

(p) the manner of giving notice for eviction of a street vendor;

(q) the manner of evicting a street vendor physically on failure to evict;

(r) the manner of seizure of goods by the local authority, including preparation and issue of list of goods seized;
(s) the manner of reclaiming seized goods by the street vendor and the fees for the same;

(t) the form and the manner for carrying out social audit of the activities of Town Vending Committee;

(u) the conditions under which private places may be designated as restriction-free-vending zones, restricted-vending
zones and no-vending zones;

(v) the terms and conditions for street vending including norms to be observed for up keeping public health and
hygiene;
(w) the designation of State Nodal Officer for co-ordination of all matters relating to street vending at the state level;

(x) the manner of maintenance of proper records and other documents by the Town Vending Committee, local
authority, planning authority and State Nodal Officer in respect of street vendors;

(y) the manner of carrying out vending activities on time-sharing basis;

(z) the principles for determination of vending zones as restriction-free-vending zones, restricted-vending zones and
no-vending zones;

(za) the principles for determining holding capacity of vending zones and the manner of undertaking comprehensive
census and survey;



(zb) principles of relocation subject to the following:
(i) relocation should be avoided as far as possible, unless there is clear and urgent need for the land in question;

(ii) affected vendors or their representatives shall be involved in planning and implementation of the rehabilitation
project;

(iii) affected vendors shall be relocated so as to improve their livelihoods and standards of living or at least to restore
them, in real terms to pre-evicted levels.

(iv) livelihood opportunities created by new infrastructure development projects shall accommodate the displaced
vendors so that they can make use of the livelihood opportunities created by the new infrastructure;

(v) loss of assets shall be avoided and in case of any loss, it shall be compensated;

(vi) any transfer of title or other interest in land shall not affect the rights of street vendors on such land, and any
relocation consequent upon such a transfer shall be done in accordance with the provisions of this Act;

(vii)state machinery shall take comprehensive measures to check and control the practice of forced evictions;

(viii) natural markets where street vendors have conducted business for over fifty years shall be declared as
heritage markets, and the street vendors in such markets shall not be relocated.

(zc) any other matter which may be included in the scheme for carrying out the purposes of this Act.". (39)

Page 14, omitlines 1 to 8. (40)
(Dr. Girija Vyas)
MADAM CHAIRMAN: The question is:
"That the Third Schedule, as amended, stand part of the Bill."
The motion was adopted.

The Third Schedule, as amended, was added to the Bill.

Clause 1 Short title, extent,

commencement and provisions

Amendment made:
Page 1, line 5, for"2012" substitute "2013". (2)
(Dr. Girija Vyas)
MADAM CHAIRMAN: The question is:
"That clause 1, as amended, stand part of the Bill."
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:

Page 1, line 1, for "Sixty-third Year" substitute "Sixty-fourth Year". (1)



(Dr. Girija Vyas)
MADAM CHAIRMAN: The question is:
"That the Enacting Formula, as amended, stand part of the Bill."
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The Long Title was added to the Bill.

MADAM CHAIRMAN: The Minister may move that the Bill, as amended, be passed.
DR. GIRIJA VYAS: I beg to move:
"That the Bill, as amended, be passed."
MADAM CHAIRMAN: The question is:
"That the Bill, as amended, be passed."

The motion was adopted.

ofiareil WA FaISI & Aot AUl AEIGRI, A e el Af3eTIsl of Ul BRI 8, Afdel id}, Afdet smufer iz Afded ofdr yferust,
safel ABIG : AL Yferust of Sii? 3y 3MUDT AT &= 3
31, Brf¥sn s | eovarg) ... (Saaeen)

MADAM CHAIRMAN : Hon. Members, in the Bill that we have just passed, three Clauses and one Schedule have been
negatived. Also one new Clause has been added.

I, therefore, direct that wherever required, the subsequent Clauses and Sub-clauses may be re-numbered accordingly.

...(Interruptions)
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MADAM CHAIRMAN: Now we shall take up Item No. 16.
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